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undsr the Societies Registration Act at Delhi
Ll By the ingme of-Board ;of ‘Adult Education ‘and =
‘Training (Prodh Shiksha Sansthan), New Delhi-
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”that of the applicants, are uorking 1n other Government
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'[14 o Having promoted thevappliCanta ‘as LDCs after the-

”:;respondents accepted the cartifioates given by the

."Board of .Adult Education & Tra1n1ng u1thout any -
Hreservations or preconditiona, and ‘having allowed the
applrcants to work. as. LDCs f or about 9 years, neither
lauw- nor oqu1ty uould justify thelr reversion on the iQ-
‘basis of a'declslon taken by the respondents in 1989
that the certificatas 1ssued by the Board of Adult
EduCation & Trainlng ares not recognised for the
purpose.oF employment.under the Central'GoVernment"
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the 1mpugned order oF reversion datad 1 10 1990,
:uhoreby the applicants have baen sought to ba revertod
D Cs

ifto that of Peon. Tha | ,}""’f_

':applioants uould_bedontitled to all conaaquantial;

L IR
_Ybanefita. includlng arroars of pay end allannoes From




.)-

St
. Kartha)
Chairman {Judl

Pk




